Message from

MESSAGES FROM THE
LOK SABHA

I The President’'s Emoluments and
Pension (Amendment) Bill, 1990

229

1I. The Salaries and Allowances of
Officers of Parliamepnt (Amend-
ments Bill, 1996

SECRETARY-GENERAL: Madam, I
have to report to the House the fol-
lowing messages received from the
Lok Sabha, signed by the Secretary-
General of the Lok Sabha.

@O PR
“In accordance with the provi-
sions of rule 96 of the Ruleg of Pro-
cedure and Conduct of Business in
Lok Sabha, I am directed to encolse
the President’s Emolument; and
Pension (Amendment) Bill, 19990,
as passed by Lok Sabha at itg sit-
ting held on the 31st May, 1990.

2. The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Consti-
tution of India»

(1)

“In accordance with the provi-
sions of rule 96 of the Rules of
Procedure and Conduet of Business
in Lok Sabha I am directed to en-
close the Salarieg and Allowances of
Officers of Parliament (Amendment)
Bill, 1990, as passed by Lok Sabha
at its sitting held on the 31st May,
1990

2. The Speaker hag certified that
this this Bill iy a Money Bill within
the mesning of article 110 of the
Constitution of India,”

Sir, I lay a copy of each of the
Bills on the Table.

[31 MAY 1990 ]
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LAID ON THE TABLE—-
{Contd,)

Policy measures for the promotion
of small csale ang agro based indus-
tries and changes in the procedures
of Industria] Approvalg

PAPERS

THE MINISTER OF STATE IN
THE DEPARTMENT OF SMALL
SCALE INDUSTRIES & AGRO AND
RURAL INDUSTRIES IN THE MI.
NISTRY OF INRUSTRY (SHRI SRI-
KANTA JENA): Madam, I lay on the
Table a copy (in English and Hindi)
of the Policy measures for the promo.
tion of small scale and agro-based
jndustries and changes in procedures
of Industrial Approvals,
(Interryptions)

THE DEPUTY CHAIRMAN. This
is a Supplementary List of Business
for May 31, 1990,

SHRI JAGESH DESAI (Maharash-
tra); This is 5 policy statement and
should come by way of a statement
and not as a paper laig on the Tdble
so that we can seek clarifications.

SHRI P, UPENDRA; They can seek
clarifications tomorrow.

SHRI KAMAL MORARKA (Rajas-
than): We shall have a full-scale dis-
cussion, There is no problem., I am
with you.

THE DEPUTY CHAIRMAN: Now we
have the Constitution (Sixty-sixth
Amendment) Bill, 1990

SEVERAIL HON, MEMBERS. To-
morrow, /

THE DEPUTY CHAIRMAN: Then
we have Half.an-Hour Discussion by
shri NK.P, Salve

SEVERAL HON, MEMBERS. That
2iso we will have tomorrow,

SHRI N. K P. SALVE (Msaharagh-
tra): Madam, it is the wunanimous
wish of the entire House that this dis,
cussion be taken up tomorrow,
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THE DEPUTY CHAIRMAN: Yes-
terday, we had decided thai we will
have it today,

PLEC I CLE ARG i (|
T R L FEE AET F1 WX AT
g tateq vam fea &0 dn
T RGIT BT AT BX AT FIE qwAw
W E L oA & at aw A

51 Ao %o Yo gwWE : ey,
Wi arg PiAw o epien TNiaT 99
Al Fieina wwede faa aw T
NE § I9F aig AW AgT § Al
g af At f1q qm 4t A7 7
aq agl o« awd § )

THE DEPUTY CHAIRMAN: Your
point is correct, because Yesterday
you pointed out thet it was to be
taken up at 6 o'clock. Now we have
decided that after both the RBills are
passed, it will be taken up. So tech-
nically you are right. Now I will
request the Minister ...Please, have
some patience,

Hdr S, wie wmAT TN g A
s & 20
I you wish, we can have it fomorrow
after the Bills are passed.

SHRI JAGESH DESAI. We want to
raise points only. There will be no
discussion,

[ RAJYA SABHA ]
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI M, S,
GURUPADASWAMY): Even tomor-
row, there is a lot of business before .
the House,

THE DEPUTY CHAIRMAN. Are
you going to make a promise before
the House that half-an-hour will
mean half an hour?

SHRI NK.P. SALVE: So far as I
am concerned, I will take ag many...

THE DEPUTY CHAIRMAN: Let
me hear him, Have some considera-
tion for Salve Sahib

SHRI NK P, SALVE: I will take as
many minutes ag you will allow me.
You press the bell agnd I will sit
down,

THE DEPUTY CHAIRMAN. Then
I request the hon. Minister and the
Members who want to take it up today
that we are going to have the Half-
an.Hour Discussion in half an hour
and we will finis, it within that time
tomorrow.

The House is adjourned till 11 AM.
tomorrow,

The Xouse then adjournedx
at ten minutes past seven of
the cock til eleven of the
clock on Friday, the ist June,
1990.



